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(c) by when Indian Army would be
the most modern army in the world which
can compete with that of the developed
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) to (¢) The modernisa-
tion of the Defence Forces is a continuous
and on-going process. It is kept under con-
stant review, taking into account threat
perceptions, technological developments,
the geopolitical sitnation and the availa-
bility of resources. The Indian Army is
equipped with modern weapons and equip-
ment to enable it to effectively defend the
country’s territorial integrity.
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CBI investigatioy, into forgery of letter
indicting a Cabinet Minister
1585, SHR1 BEKAL UTSAHI:
DR. RATNAKAR PANDEY:

SHRI HARVENDRA SINGH
HANSPAL:

Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that Government
have asked the CBI to examine the genui-
neness of the letter proposed to have been
written by the Prime Minister in 1987 to
the President of India implicating the
Cabinet Minister for his involvement in
Bofors Scandal;

(b) if so, when the CBI has been asked
to probe into the matter; and

(c) by when the CBI would submit its
report to Government?

THE PRIME MINISTER AND MINIS-
TER OF PERSONNEL, PUBLIC GRIE-
VANCES AND PENSIONS (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes.

(b) On 22-7-90.

(c) CBI will submit its final report when
investigations are completed.

Admissiop, policy of Government

1589. SHRI VITHALRAO MADHAV-
RAO JADHAYV:

SHRI PRABHAKAR B. KORE:
SHRI H. HANUMANTHAPPA:

Will the PRIME MINISTER be pleased
to state;

(a) whether it is a fact that the students
who get above 90 per cent to 95 per cent
marks in 12th standard will only get ad-
mission in engineering colleges;

(b) whether it is also a fact that stu-
dents who pass the examinations and even
get first class i.e. 60 per cent or 5o are not
eligible or competent to get engineering
education;
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(¢) whether it a violation of basic rights
of education provided in the Constitution
of India; and

(d) if so, what is Government’s stand
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI  CHIMAN-
BHAI MEHTA): (a) and (b) No, Sir.

(¢) and (d) Do not arise.

Financial irregularities in HDW submarine
» M [ 2

1590. SHRI A. G. KULKARNI:
SHRI VISHWASRAO RAMRAO
PATIL:

DR. BAPU KALDATE:

Will the PRIME MINISTER be pleased
to state:

(2) whether Government’s attention has
been drawn to the news-item from Geneva
which appeared in the Indian RExpress
dated 17th May, 1990 under the caption
“Indian stand totally exposed”; if so, whe-
ther the Prime Minister has sent a note to
the West German Government on April 13,
1990; and

(b) whether it is a fact that a committee
of German Parliament has also gone into
HDW submarine deal! and has collabora-
ted financial irregularities?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) The Government have
seen this news-item. A Note Verbale,
dated the 12th April 1990, had been pre-
sented by the Ministry of Bxternal Affairs,
New Delhi to the Ambassador of the FRG
in India, inter alia, requesting the FRG
Goverrment to allow the investigations
taken up by the Public Prosecutor in Kiel
into the alleged transfer of submarine de-
sign papersiblueprints by M|s HDW to a
South African Shipyard, in violation of the
Indo-German Secrecy Agreement and the
Confidentiality Clause in the Contract with
Mis HDW, to progress to their logical end,
without let or hindrance.
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(b) A Special Committee of the Ger-
man Parliament (Bundestag) had been set
up in 1987 to investigate into the alleged
transfer of submarine design papers by
Mis. HDW to a South African Shipyard.
However, this Committee was held to be
uncostitutional by the Lower District Court
in Bonn, thus bringing its activities to a
close in September 1988, before the Com-
mittee could come to any definite conclu-

sion in the matter,

Kendriya Vidyalaya No, 2, Hardwar

1591. SHRI CHATURANAN MISHRA:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government is aware that
authorities of Kendriya Vidyalaya No, 2,
BHEL (Hardwar) has not forwarded the
papers of lady teachers for selection grade;

(b) if so, the details thereof and the
action taken in the matter;

{c) whether school authorities opened
P.F. account in State Bank of Patiala and
have closed the old account in Punjab-
National Bank; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF HUMAN RESQURCE
DEVELOPMENT (SHRI CHIMAN.
BHAI MEHTA): (a) and (b) As pe

records available, the Kendriyva Vidyalay:
Sangathan (Headquarters) has not receivec
any such complaint. The factual positior
is however being ascertained from Kend
riya Vidyalaya concerned.

(c) and (d) Information is being col
lected from the Principal of the Vidyalay:
concerned,



